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.No. 501/Vidhayee And SansadiyaKarya/2003

Dated Dehradun, January 15,2004
’ NOTIFICATION .

In purs:.iémce of the provision of clause (3) of Article 348 of the Constitution of India,

the Governor is’ pleased to order the publication of the following English translation of the
Uttaranchal (The Uftar Pradesh Zamindari Abolition and Land Reforms Act, 1950} (Adaption and
Modification Order, 2001) (Amendment) Bill, 2003 (Uttaranchal Adhiniyam Sankhya 29 of 2003).

As passed by the-Utiaranchal Legns[atwe Assembly and assented to by the Governor on

January, 2004.

Short title,
Extent and

Commencement

Addition of
section 128-8B in
the principal Act

Addition of
section- 152-A In
the principal Act

Addition of sub-
seclicns (3), (4)
and (5} in
section 154 of
the principal Act

THE LHTARANCHAL (THE UTTARPRADESHZAMINDARIABOLITIONAND LAND
REFORMS ACT, 1950)(ADAPTATION AND MODIFICATION ORDER, 2001)

. (AMENDMENT) ACT, 2003

(AS REPORTED BY SELECT COMMITTEE OF THE HOUSE AND PASSED AS

AMENDED BY THE LEGISLATIVE ASSEMBLY }
{(UtrarancHar Act No. 29 OF 2003)

AN

. Act _
To drmend the Uttaranchal (The Uttar Pradesh Zamindari Abolition and Land

Reforms Act, 1950) Adapitation and Modification Order, 2001 in it's application to the
~ State-of Uttaranchal.

.

3..

4.

Be it enacted in the Fifty-fourth Year of the Republic of India as follows
(1) This may be called the Uttaranchal {The Uttar Pradesh Zamindari Abolition
and Land Reforms Act, 1950) (Adaptation and Modification Order, 2001)
(Amendment) Act, 2003.
(2} it extends to the whole of State of Uttaranchal except the areas included and
- may be included from time fo time in any Municipal Corporation, Nagar
Panchayat, Nagar Panshad and Cantonment Board limits.

-(3) "It-shall come into force at once.

A new section 129-B shaill be added after section 129-A of the Uttar Pradesh
Zamindari Abolition and Land Reforms Act, 1950 as follows--
129-B--There shall be, for the purposes of section 154{4)}(1){a}, 154(4)(2)(e},
154{4)(2)(F) and 154(4)(3) of the Uiar Pradesh Zamindari Abelition and Land
Reforms Act, 1950 (hereinafter referred to as the principal Act) following class of
Bhumidhar, i.e.to say-

“ (1} Bhumidhar of special category. : -

A new section 152-A shall be added after sectlon 152 of the principal Act

‘as follows-— -

{1)- Section 152-A—-A bhumldhar with transferable rights may execute power of
attorney for transfer of land in favour of persons who are covered under section
171, 172,174 or 175, and in case no such person is existing, such Power of
-Attorney may be executed in favour of any other person” with the prior
permission of the collector, of the district or of the Indian consulate in case of
persons living abroad.

(2) Aregistered Power of Attarney to sell the land executed on or before 12-09-

- 2003 shall be valid if the sale deed on the basis of such Power of Attorney is

- executed on or before 31-03-2004, irrespective of any time limit provided in

. such Power of Attorney, unless extended by the collector of the district for
reasons to be recorded in writing.

Three new sub-sections (3}, (4) and (5) shall be added in section 154 of the

pfincipal Act as follows--

(3} A bhumidhar with transferable rights may sell his land to any of the categories
of tenure holders in the State of Uttaranchal as mentioned in section 129 or
such owner of any immaovable properiy in Uttaranchal who has acquired it on
or before 12-09-2003 or to any member of the *family’, which means husband,
his wife and their children, including step or adopted children, and includes
parents, grand parents, brothers and.unmarried, widowed, separated and
divorced sisters of such tenure holder of the owner. .as the.case may be.
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(4} (1) {a)}~Subject to other restrictions and save as otherwise provided in this
_ " Act, any person.on behalf of his family (which means husband, wife and
minor children), even though he is not a tenure holder under section 129
or the owner of any immovable property in Uttaranchal, may purchase.
Iand not exceedmg 500 sq. mts. in his lifetime without the permission;
D) A reglstered agresment to sell the land executed on or before 12-09-2003
shall be valid if the sale deed on the basis of such agreement is executed
on or before 31-03-2004, irespective of any time limit provided in the
~ agreement, unless extended by the collector of the dlstrtct for reasons to
be recorded-in writing.
{(4) (2} Nothingin sub-section 154 (3) shall be deemedto prohlblt the transfer of
land by any personin favour of- -
{a)- the State Govemment or Central Government or a Govemment company,
“as defined in séction 617 of the Companies Act 1956 or a Statutory
Body or.Corporation or Board established by or under a Statute and
_owned and controlfed by the State or Central Government;
{(b) apersonwho has become a non-tenure holder on account of~
() acquisition of his land for any publlc purpose under the Lanc
Acquisition Act, 1894; or .
(i vestment of his fand in the tenants under this Act;
(c) anon-tenure holder who purchases or intends to purchage land for the
* " construction of a fouse or shop, or purchases a buiit-up holise or shop
‘fromthe State Housing Board or froma Development Authority or from
any other Statutory Corporatlon set up undeér any State of Central
enactment.
{d) aperson.who proposes to purchasé [and from a person in whose favour
.alayout plan has been approved by the competent duthority;
(e) aperson or company accordingto Industrial Policy of Uttaranchal in
~ (7 Integrated Industrial DevelopmentCenh-e (i Industnal Area (ji} Industrial
. Estates. .
(h aperson, society or trust for refigious purposes.
{g) .alandless labourer of the UHtaranchal; or
(h) alandless person belonging to a Scheduled Caste or Scheduled Tribe of
the Uttaranchal; or :
{) avillage artisan of the Uttaranchal or
- () alandless person carrying on an allied pursuit of the Uitaranchal.
44).(3) (a) Subject to restrictions tontained in'section 154, a person society of
corporate hody may purchase land for the following purposes, other than

those for Agriculiyre and Horticulture purposes, with the prior sanction of the
, Govemment in the State of Uttaranchal as rnay be prescribed— .
{} Medicalor health purposes, if it conforms to the Health and Populailon
Poltcy of Uttaranchal;

- (D Hotel Lodge, Guest House, Restaurant, Bar, Spa way Slde amenities
or resort, if it conforms to the Tourism Policy oﬂhe State;
{iii) Educational purposes, on the recommendations of the Deptt. of Education;
A{v) Cultural purposes;
(v) Forindustrial purposes in areas other than those menttoned in section
- 154{4){2)(e} or for other purposes.
(b} A person, society or company may purchase land wrth prior sanction of the
Collector of the district for Agricultural or Horticultural purposes, as may be
' prescribed, on furnishing an affidavit to the effect that such land will be used
- for Agricultural or Horticultural purposes and for uses incidental to and
connected with Agriculture or Horticulture only. If the land use of such land
as mentioned in the Affidavit is changed, the said transfer shafl be void and
consequences of section 167 shall follow '
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' Provided thata person-who is ‘a2 non-tenure holder but purchases land either

“lindér section 154(4)(1)(a), 154(4)(2)(e) and 154(4)(2)(f) or under the sanction

_granted under section 154(4)(3) shall, irrespective of such purchase of land,
" continuetobea bhumldhar of special category as provided under section 129-B
“and-such bhurmidhar shall be eligible to purchase land in future only with the

’ permrssron of the State Govemment or coliecior of the district as the case may be.

- Prowded further that such bhumldhar may mortgage or hypothecate such
land for obtanmng loan from banks and financial institutions or deriving any other
beneﬁt aceruing from his bhumidhari rights under section 128.

Provided further that a non-tenure holder who has purchased land under section

'154(4)(2)(3) 154(4)2){f) and who has purchased land under seclion 154(4)(3)

under the sanction of Govt. of Callector, as the case may be, shall put land to
such use for whrch the sanction has been granted within a period-of two years ar
further such penod as may be allowed by the State Govermnment for reasons to be

. recorded inwriting, to be counted from the date of registration of sale deed and if

he fails to do so or drverts the use of the land for which it was sanctioned or
“transfers the tand by way of sale; -gift or otherwise except for the purpose for

- which it was purchased, such transfer shall be void for the purpose of this Act,
" “and consequences of section 167 shall fol!ow—-

(5) Where

5.

‘ ﬂ’rowoq\o: (amos’o) '12 ferrht /e1'Lzao4;2:ouo (ﬁnq;?/ﬁﬁrai)l

(a) lhe Reglstrar or. Sub-Regrsh*ar appomted under the Indian Registration Act _

1 908 before whom any document pertaining to transfer of land is presented

for reglstratlon comes to know or has reason to believe that the transferof . . .

land is in contravention of section 154 (3) or 154 (4) (3); or
(b} .a Revenue-Officer either on an application submitted to him or on receipt of

- any information from any source comes to know or has reason to befieve that -

the land has been transferred in contravention of the provisions of section
152-A, 154(3), 154{4)(2)(e). 154(4)(2)(7) or 154(4)(3), such Sub-Registrar,
Registrar or Revenue Officer, as the case may be; shall make a reference to
the collector of the district, who shall determine whether the transfer is in
contravention of the provision of this Act in the manner prescribed and the
consequences of section 1687 shall follow in respect of every transfer which is
void.

{c} (1 } The State Government may, either on the report of a Revenue Officer or

-@n ari'application by any person or of its own motion, call for the records of

any proceedings or case for the purpose of satisfying ilself as to the legality

. -or propriety of stich proceedings or-order made therein and may pass such
order in relation thereto as it may think fit.

(2) No order shall be passed under this sub-section which adversely affects any

person unless such person has beengiven a reat‘onab]e opporiunity of berng—' :

heard.

(1) The Urtaranchal (The Uttar Pradesh Zamindari Abolition and Land Reforms
- Act, 1950} {Adapiation and Modlﬁcatlon Order, 2001) {Amendment) Ordinance,
2003 is hereby repealed. -

2 Notwrthstandmg"such repeal, anythlng done or any action taken under _the
provisions of the principal Act as mentioned by the Ordinance referred to i
sub=section (1) shall be deemed to have been done to taken under the

‘carresponding provisions of the principal Act as amended by this Act as if .

this Act were in force at all material limes.
R : By Order,

BHAROSI LAL,
Secretary.
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In pursuance of the provisions of Clause (3) of Arlicle 348 of the Constitution of India, the
Governor is pleased to order the publication of The Uttaranchal (The Uttar Pradesh Zarmindari Aboli-
tion and Land Reforms Act, 1950) (Adaptation and Modification Qrder, 2001) {Amendment) Bill, 2005
(Uttaranchal Adhiniyam Sankhya 25 of 2005).

As passed by the Uttaranchal Legislative Assembly and assented to by the Governor on
October 28, 2005.

No. 610/Vidhayee and Sansadiya Karya/2005
Dated Dehradun, Cctober 31, 2005

NOTIFICATION
Miscellaneous

THE UTTARANCHAL (THE UTTAR PRADESH ZAMINDARI ABOLITION AND
LAND REFORMS ACT, 1950) (ADAPTATION AND MODIFICATION ORDER,
2001) (AMENDMENT) ACT, 2005

{UtrarancraL Act No. 25 oF 2005)
Further to amend the Uttaranchal {The Ultar Pradesh Zamindari Abolition

and Land Reforms Act, 1950) {Adaptation and Modlf cation Order, 2001) in its appli-
cation to the State of Uttaranchal.

AN
Acr
Be it enacted In the Fifty-sixth year of the Republic of india as foliows :--

1. {1) This Act may be called the Uttaranchal (The Uttar Pradesh Zamindari  Shori Titte,
Abolition and Land Reforms Act, 1950) (Adaptation and Modification Order, 2001) Extentand
(Amendment) Act, 2005, Commencement

{2} it extends to the whole of the State of Uttaranchal.

{3) it shalt come into force at once.

Amendment of the Uttar Pradesh Zamindari Abolition and Land Reforms
Act, 1950, as amended from time to time (as applicable in the State of Uttaranchal)

{(hereinafter referred to as the principal Act).

2. In sub-section (2) of section 143 of the Principal Act, for the words and Amendment of
brackets “(other than this section)”, the words, figures and brackets, “[other than Sedtion 143
this section and provisions of the Uttaranchal {The Uttar Pradesh Zamindari Abolition
and Land Reforms Act, 1950) {Adaptation and Modification Crder, 2001) (Amendment)

Act, 2003, effective from 15.01 2004]" shali be substituted.

3. in section 169 of the Principal Act, in sub-section (3), for the words “be in  Amendment of
writing and attested by twa persons” the words “be in writing, attested by two persons ~ Section 169
and registered” shall be substituted.

4. In section 171 of the Principal Act, for sub-section (2), the Tollowing sub- Amendment of
section shall be substituted, namety :—- Section 171

"(2) the following relatives of the male bhumidhar or asami are hefrs subject to
the provisions of sub-section {1) , namely :--

() widow and the male lineal destendant per strips :

Provided that the widow and the son of a predeceased son how low-
so-ever per strips shall inherit the share which would have devolved
upon the predeceased son had he been alive;

{b} mother and father;
{c) unmarried daughter;
(d) married daughter;
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{e) brother and unmarried sister being respectively the son and the
daughter of the same father as the deceased; and son of a prede-
ceased brother, the predeceased brother having been the son of
the same father as the deceased;

(f) son’s daughter;

(g} father’s mother and father's father;
(h) daughter's son;

(i married sister;

{i) half sister, having been the daughter of the same father as the
deceased; :

(k} sistef’s son;

(I} half sister’s son, the half sister having been the daughter of the
same father as the deceased;

(m) brother's son's son;
(n) mother's mother’s son;
(o) father's father's son’s son.”

LTE2 PR

: . By Order,
U. C. DHYANI,
Secretary.
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In pursuance of the provisions of Clause (3} of Article 348 of the Constitution of india, the
Governor is pleased to order the publication of the following English translation of the Uttaranchal
{The Uttar Pradesh Zamindari Abolition and Land Reforms Act, 1950) (Adaptation and Modification
Order, 2001} (Amendment) Bill, 2006 (Uttaranchal Adhiniyam Sankhya 12 of2006) '

As passed by the Uttaranchal Legistative Assembiy and assented to by the Governor on
October 15, 2006. :
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No. B39/Vidhayee and Sansadiya Karya/2006
Dated Dehradun, October 17, 2006

NOTIFICATION
Miscellaneous

THE UTTARANCHAL (THE UTTAR PRADESH ZAMINDARI ABOLITION AND
LAND REFORMS ACT, 1950) (ADAPTATION AND MODIFICATION ORDER,
2001) (AMENDMENT) ACT, 2006

{UrrarancHat Act No. 12 or 2006)

Further to amend the Uttaranchal (The Uttar Pradesh Zamindari Abolition
and Land Reforms Act, 1850) (Adaptation and Modification Order, 2001} inits appli-
cation to the State of Uttaranchal

An
Act

Be itenacted in the Fifty-seventh year of the Republic of India as follows -

1, (1} This Actmay be called the Uttaranchal (The Uttar Pradesh Zamindari
Abalition and Land Reforms Act, 1950) (Adaptation and Modification Order, 2001)
(Amendment} Act, 2006.

(2} 1t extends to the whole of the State of Uttaranchal.

(3) It shall come into force at once.
2. Clause {8-A) of section 3 of the Uttar Pradesh Zamindari Abolition and

Land Reforms Act, 1950, as amended from time to time and as applicable in the
State of Uttaranchal (hereinafter referred to as the principal Act) shall be omitted.

3. Section 168-A of the principal Act, shall be omitted.

4. Section 178, 179, 180, 181 and 182 respectively of the principal Act shall be
omitted.

5. Any transfer of fragment of land which had become void under Section 168-A
as it stood before the commencement of this Act and which had not been entered in
Revenue Reoord, in favour of State Government, shall be deemed to have been voidable
and any person may get such transfer validated by depositingsuch fee and with in such
time and in such manner as may be notified by the State Government:

Provided that the above provisions shall cease to be in force after expiry of one
year from the date of commencement of this Act:

Provided further that for the purchase of land in excess of 500 Sq.mts., the
permission as prescribed under the Uttaranchal {The Uttar Pradesh Zamindari Abofition
and Land Reforms Act. 1950) (Adaptation and Madification Order, 2001) {Amendment)

Act, 2003 shall continue to remain in force.
By Order,

Smt. INDIRA ASHISH.
Secretary.

Towogo (aRogo) 27 fa=rdr/s12—2006—100+400 (avget /A

Short Title,
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Commencement
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Omission  of
Section 168-A

Omission of
Section 178, 179,
180,181and 182

Special Provision
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in pursuance of the provisions of Clause (3) of Article 348 of ihe Constitulion of India, the
Governor is pleased to order the publication of the following English transiation of the Uttarakhand
(The Uttar Pradesh Zamindari Abolition and Land Reforms Act, 1950) (Adaptation and Modification
Order, 2001) (Amendment) Bill, 2007 (Uttarakhand Adhiniyam Sankhya 03 of 2007).

As passed by the Uttarakhand Legislative Assembly and assented to by the Governor
on July 13, 2007, .
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No. 1109/XXXVI{4)2007
Dated Dehradun, July 16, 2007

NOTIFICATION
Miscellaneous

THE UTTARAKHAND (THE UTTAR PRADESH ZAMINDARI ABOLITION AND
LAND REFORMS ACT, 1950) (ADAPTATION AND MODIFICATION ORDER,
2001) (AMENDMENT) ACT, 2007

(Utraraxtann Act No. 03 oF 2007)

Further to amend the Uttarakhand {The Uttar Pradesh Zamindari Abolition
and Land Reforms Act, 1950) (Adaptation and Modification Order, 2001} in its application
to the State of Uttarakhand to control the uncontrolied sale and purchase of agricuural
land in the State of Uttarakhand

AN
Act
Be it enacted in the Fifty-eighih year of the Republic of India as follows :—

"1.{1) This Act may be called the Uttarakhand (The Utlar Pradesh Zamindari
Abolition and Land-Reforms Act, 1950} (Adaptation and Modification Order, 2001)
(Amendment) Act, 2007.

(2} It shall extend to the whole of the State of Uttarakhand except the areas
included and to be included from time to time in any Municipal Corporation, Nagar
Panchayat, Nagar Parishad and Cantonment Board limits.

{3} It shall come into force at once.

2. In place of existing sub-section (4) (1) (a) of seclion 154 of the Uttaranchal
(The Uttar Pradesh Zamindari Abolition and Land Reforms Act, 1950) (Adaptation
and Mcedification Order, 2001) (hereinafter referred to as principal Act) the following
sub-section shall be substituted, namely ;-

{4)(1)(a)—Subject to other restrictions and save as otherwise provided in this
Act, “any person for his own or on behalf of his family (which means husband, his
wife, minor children, unmarried sons, unmamied daughters and dependent parents)
even lhough he is not a fenure holder under section 129 or the owner of any immov-
able property in Uttarakhand, may purchase land not exceeding 250 sq. mis. for
residential purpose in his lifetime without the permission™.

3. {a} Imsub-section (4) (2) {d) of section 154 of the Hindi version of the~
principal Acl, the word “Naksha” shall be omitted.
(b) Sub-section (4} (2) {d}) of section 154 of the principal Act shall be omitted.

4. (1) The Uttarakhand (The Uttar Pradesh Zamindari Abolition and Land
Reforms Act, 1950} (Adaptation and Modification Order, 2001) (Amendment)
Ordinance, 2007 is hereby repealed.

(2) Notwithstanding such repeal, anything done or any action {aken under
the provisions of the principal Act as mentioned by the Ordinance reférred to in sub-
section (1) shall be deemed to have been done to taken under the corresponding
provisions of the principal Act as amended by thls Act as if this Act were In force at
all material times.

By Qrder,

Smt. INDIRA ASHISH,
Secretary.

dlogwmoyge (3nRodo) 28 fammdy /336—2007—1004+400 (F¥ex/ QRval)|
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No. 156/XXXVI(3)/2023/14(1)/2023
Dated Dehradun, April 25, 2023

NOTIFICATION

Miscellaneous

In pursuance of the provisions of Clause (3) of Article 348 of the
Constitution of India, the Governor is pleased to order the publication of the
following English translation of ‘The Uttarakhand (The Uttar Pradesh
Zamindari Abolition and Land Reforms Act, 1950) (Amendment) Act, 2023’
(Act No. 11 of 2023). |

As passed by the Uttarakhand Legislative Assembly and assented to
by the Governor on 20™ April, 2023. :

UTTARAKHAND (THE UTTAR PRADESH ZAMINDARI
ABOLITION AND LAND REFORMS ACT, 1950)
(AMENDMENT) ACT, 2023
(Uttarakhand Act No. 11 Of2023)

AN
Act

Further to amend the Uttarakhand (Utfar Pradesh Zamindari
Abolition And Land Reforms Act, 1950) (Act No. 1 of 1951) (Adapt@tion
. and Modification Order, 2001) in the context of the Sta.te' of

‘Uttarakhand,

Be it enacted by Uttarakhand State Legistative Assembly in the Seventy
fourth year of the Republic of India as follows-

Short title and 1. (1) This. Act may be called the Uttarakhand“(L_Tttar
Pradesh Zamindari Abolition And Land Reforms
Act, 1950) (Amendment) Act, 2023.

(2) Ttshall come into force at once.

_ commencement

The Uttarakhand (Uttar Pradesh Zamindari Abolition
And Land Reforms Act, 1950) (Act No. 1 of 1951)
(Adaptation. ‘and Modification Order, 2001)
(hereinafier referred to as principal Act), in' sub
section (1) of section 2 of the Act, for clause (g) the
following clause shall be substituted, namely:-

Amendment of 2.
section 2

18
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Amendment of 3.

section 130

Validation 4,

g}\ﬁ&\?‘ sife
L W,

“(g) Such land within the limit of distriot Udham
Singh Nagar which was allotted on Iease 1o refugees
who came to India before 1971 or prior, from

Baﬁgladesh (former Eastern Pakistan), by the -

District Rehabilitation office, Bareilly and Disfrict
Rehabilitation office, Rudrapur (foimerly District
Nainital), present District Udhamsinghnagar under
the Govemment Grant Act, 1895 within the

- Rehabilitation Scheme of the Government of India.”

For clause (d) of section 130 of the prineipal Act, the
following clause shall be substituted, namely:-

“(d) Refugess came in to India before the year 1971
from the eastern Pakistan (present Bangladesh) and
whose the land alloited under the Rehabilitation
Scheme of Government of India prior form 1980 on
Jease by District Rehabilitation office Bareily and
District Rehabilitation office, Rudrapur (formerly
District Nainital) present District Udhamsinghnagar

 under the Government Grant Act, 1895 for

agriculture within the territorial jurisdiction of, for
the time being, District Nainital (present District
Udham Singh Nagar) within the Rehabilitation
Scheme of the Government of India and who is

" owner of this land by obtaining possession before

09.01.2000 from other persons with the consent of
original lease holders on these leased plots and who
have deposited value of estimdfet possessed land on
the basis of, time beipg circle rate of the year 2013
and such person who have cemiplied other conditions’
preseribed by the State Government.”

The amendments mede in the principal Act by
Section 2 and 3 of this Act shall be deemed to have
been made from 27.01.2014 and accordingly,
notwithstanding anything done or purporting to have
been taken under the principal Act on or after the said
date and before the commencement of this Act, shajl
for all purposes be in force as valid and effective.

By Order,

SHAHANSHAH MUHAMMAD DILBER DANISH,
Secrefary.

fioTHo7o (sR0F0) 11 furd / 189—2023—100+500 (FrgER /A
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No. 287/X XX VI(3)/2024/34(1)/2024
Dated Dehradun, Seplember 12, 2024

NOTIFICATION
Miscellaneous :
In pursuance of the provision of Clause (3) of Article 348 of the

Constitution of India, the Governor is pleased to order the publication of the
following English translation of ‘The Uttarakhand (The Uttar Pradesh .
Zamindari Abolition and Land Reforms Act, 1950) (Amendment) Act, 2024
(Uttarakhand Act No. 13 0f2024).

As passed by the Uttarakhand Legislative Assembly and assented to
by the Governor on 10* September, 2024,

The Uttarakhand (T r_ie Uttar Pradesh ZamindariAbolition and Land Reforms
, : Act; 1950) (Amendment) Act, 2024

(Uttarakhand ActNo. 13 of 2024)
Act

B Fui'thcf to amend in the U_tta:;akhand (Uttar Pradesh Zamindari
Abolition and Land Reforms Act, 1950) (Act No. 1 of 1951) (Adaptation and
Modification Order, 2001) in the context of the State of Uttarakhand,

Be it enacted by Uttarakhand State Legislature in the Seventy fifth year of
the Republic of India as follows: -

Short Title,| 1. (1) - {This Act may be called the Uttarakhand (Uttar Pradesh
Extent and Zamindari Abolition and Land Reforms Act, 1950)
commencement (Amendment) Act, 2024,

(2)  |Save as otherwisc provided, it shall come into force at

once,
Amendment of]| 2. In section 1 of the Uttarakhand (Uttar Pradesh
section 1 Zamindari Abolition and Land Reforms Act, 1950)

(Act No. 1 of 1951) (Adaptation and Modification

Order, 2001), (hereinafier referred as the principal
Act) - |

@ Scanned with OKEN Scanner
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"] secon
(a) After the 1 —— il

following Explanation sh !
for the purpose of this section “whale

f Uttarakhand” also includes all the larger urban
. cas declared as such under section 3 of the Uttar
areas,

ici tion Act, 1959 (as
Pradesh Municipal ~Corpora
applicable in the State of Uttarakhand) and all
transitionél area, smaller urban area, declaref:l _as s_u.ch
| under section 3 of the Uttar Pradesh Municipalities
Act, 1916 (as applicable in the State of Uttarakhand).”

), a new sub-section (2-A)

“Explmmtion:

(b) After sub-section (2
shall be inserted, namely: - ’
“(2-A): Even if any area is included in any local .body!
area aﬁcr July 7, 1949, in respect of the: SUI:-_]ects.
mentioned in column 3 of Schedule 2, it will still be:
under the jurisdiction of the courts mentioned in:
columns 4, 5 and 6 and section 3( 14), unless the land
is declared 'no'n-agricu'ltural under the provisions of

-|this Act.”

Validation > The amendments made in the principal Act by section
' 2 shall be deemed to have been made with effect from
the date of commencement of the principal Act and
accordingly any action or thing taken or done or
purporting to have been taken or done under the| -
principal Act on or after the said date and before the
commencement of this Act, shall, notwithstanding
anything contained in any judgment, decrec or order of
any court, tribunal or other authority, be deemed to be,
and to have always been, for all purposes, as validly
and ~ effectively taken ~or done as if the said
amendments had been in force at all material times.

By Order,

DHANANJAY CHATURVEDI,

Principal Secretary.

@ Scanned with OKEN Scanner
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Statement of objectives and Reasons

As a result of the expansion of municipal areas in the state, the
agriculture land coming under the municipal area and in the context of
the decisions passed by the Honorable Uttarakhand High Court in
various petitions in this regard, in view of such land falling undc.r the
municipal area being outside the definition of Section 3(14) of the Uttar
Pradesh Zamindari Abolition and Land Reforms Act, 1950, difficulty
has arisen in disposal of the cases filed/pending in the revenue courts
related to such land. In such a situation, it is inevitable to amend Section '

I of Uttarakhand (Uttar Pradesh Zamindari Abolition and Land Reforms
Act, 1950). | |

2-  The proposed bill fuifills the said objectives.

Pushkar Singh Dhami
Chief Minister

HloTHoye (:m%oa’o) 19/ Ramt / 417-2024—1004500 sferar (@ geR /- dfmat)
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No. 184/XXXVI(3)/2025/14(1)/2025
Dated Dehradun, May 01, 2025

NOTIFICATION

iscella us

In pursuance of the provisions of Clause (3) of Article 348 of the
Constitution of India, the Governor is pleased to order the publication of the
following English translation of ‘The Uttarakhand (Uttar Pradesh Zamindari

Abolition And Land Reforms Act, 1950) (Amendment) Act, 2025" (Act No. 11 of
2025).

As passed by the Uttarakhand Legislative Assembly and assented to
by the Governor on 30 April, 2025.

The Uttarakhand (Uttar Pradesh Zamindari Abolition and Land Reforms
Act, 1950) (Amendment) Act, 2025

(Uttarakhand Act No. 11 of 2025)
An
Act

further to amend the Uttar Pradesh Zamindari Abolition and Land Reforms Act, 1950
(Uttar Pradesh Act no 01 of 1951) (Adaptation and Modification Order, 2001) in the context
of the State of Uttarakhand; :

Be it enacted by the Uttarakhand State Legislature in the seventy-sixth year of the
Republic of India:

Short ttle, ] 1. | (1) This Act may be called the Uttarakhand (Uttar Pradesh
extent and Zamindari Abolition and Land Reforms Act, 1950)
Commencement (Amendment) Act, 2025.

(2) It shall extend to the whole of State of Uttarakhand except'the
areas included and to be included from time to time in any
Municipal Corporation, Nagar Panchayat, Nagar Palika
Parishad and Cantonment Board limits.

l (3) It shall come into force at once.
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Amendment of | 2
section 1

In the Uttar Pradesh Zamindari Abolition and Land Reforms Act,
1950 (Uttar Pradesh Act No. 01 of 1951) (Adaptation and
Modification Order, 2001) (herein after referred to as principal
Act) sub section (2-A) of section 1 shall be substituted as
follows, namely: - ‘

“(2-A) If any area is included in any local body area after
July 7, 1949, in respect of the subjects mentioned in column 3 of
Schedule II, it will still be under the Jurisdiction of the courts
mentioned in columns 4,5 and 6.”

Amendment of | 3.
section 154

In section 154 of the principal Act, -
(i) sub-section (2) shall be omitted;

(ii) sub-section (2-A) shall be substituted as follows, namely:- -

“(2-A). Subject to the provisions of any other law relating to the
land tenures for the time being in force, the State Government
may, by general or special order authorise transfer in excess of
the land prescribed in sub-section (1), if it is of the opinion that
such transfer is done to any trust, institution, company, firm for
industrial purposes, Ayush, Education, Health and Medical
Education, Horticulture and various processing, Tourism or in
favour of a registered co-operative society or an institution
established for a charitable purpose, which does not have
sufficient land for its need or that the transfer is in the interest of
general public:

Provided that before granting permission for purchase of
land for the above purposes the concern department shall issue
land essential certificate after assessing “the proposal with
reference to amount of investment, employment generation and
plant and machinery etc. and for this purpose a designated officer
shall be nominated by the concern department, who shall be the
head of department or one level below him.

Explanation — For the purpose of this sub-section, ‘transfer’
means transfer of land only in the district Udham Singh Nagar
and Haridwar of the State of Uttarakhand.”

(iii) in sub-section (4),-

(one) The following proviso shall be added to sub-clause (a) of
clause (1), namely: -

C—— = ==
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“Provided that buyer before pm'chasmg the land, shall
furnish an affidavit to the sub-Registrar to the effect that he or
his family has not purchased more than 250 square meters of
land elsewhere in the State for residential purposes during his
lifetime. If the affidavit is found to be false, such transfer shall

be void and the consequences of section 167 shall apply. ”
(two) sub-clause (a) of clause (3) shall be substituted as follows,
namely: -
“(a) Sub_]ect to restrictions contained in section 154, a
person, society or corporate body may purchase land for the

following purposes, with the prior sanction of the State
Government in the Uttarakhand as may be prescribed: -

(1) for medical or health related purposes, if it conforms to
the Health and Population Policy of Uttarakhand;

(ii) for hotel, Lodge, Guest House, Restaurant, Bar, Spa,
waterfall, way side amenities or resort, if it conforms to
the Tourism Policy of the State:

(111) for educational purposes, on the recommendations of the
Department of Education;

(1v) for cultural purposes;

g (v) for Industrial purposes in areas other than those
mentioned in sub-clause (e) of section 154 (4)(2) and
such other purposes.

(vi) subject to the clause (a) of sub section (1) of section 5 of
the Uttrakhand Enterprises Single Window Facilitation
and Clearance Act, 2012 (Uttrakhand Act no 05 of
2013), for enterprises of Micro, Small and Medium
category as follows, namely;

(a) for establishment of all types of micro, small and
medium enterprises except as notified State
- Government from time to time non admissible
enterprises on Khasra number of the notified
lands under the special industrial package, 2003

of the Government of India;

(b) for establishment of enterprises within the whole
State to the notified thrust sector enterprises by
the Government of India/ State Government from
time to time.
(vii) For affordable residential buildings in accordance with
the Government of India/State Government Housing
Scheme/Policy.

1
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(viii) For establishment of Sports Training Academy, stadium
etc. as per the policy of Sports Department:

Provided that before granting permission for
purchase of land for the above purposes the concern
department shall issue land essential certificate after
assessing the proposal with reference to amount of
investment, employment generation and plant and machinery
etc. and for this purpose a designated officer shall be

nominated by the concern department, who shall be the head
of department or one level below him.”

(three) sub-clause (b) of clause (3) shall be substituted as follows,

namely: -

“(b) A person, society or corporate body may
purchase land with prior sanction of the State Govermnment for
Agricultural or Horticultural purposes only in Haridwar and
Udham Singh Nagar districts of Uttarakhand State, as may be
prescribed, on furnishing an Affidavit to the effect that such
land will be used for Agricultural or Horticultural purposes and
for uses incidental to and connected with Agriculture or
Horticulture only. If the land use of such land as mentioned 1n
the Affidavit is changed, the said transfer shall be void and
consequences of section 167 shall apply.”

(four) after sub-clause (b) of clause (3) a new sub-clause (c) and

sub clause (d) shall be inserted as follows, namely:-

“(¢) (1) A person who is a non-tenure holder but
purchase the land without approval under section 154(4)
(1)(a), 154(4)(2)(e) or 154(4)(2)(f) or purchases a land with
sanction conferred under section 154(4)(3) than shall
continue to be a bhumidhar of special category as provided
under section 129-B and such bhumidhar shall be eligible to
purchase land in future only with the permission, of the State
Government;

(2) Such bhumidhar may mortgage or hypothecate such land
for obtaining loan from banks or financial institutions and
may derive any other benefit accruing from his bhumidhari
rights under section 129;

(3) If such bhumidhar is unable to pay the loan taken from
the bank or financial institutions and such land is auctioned/
sold for repayment of the loan by the said bank or financial
institution, while taking action under the Securitization and
Reconstruction of Financial Assets and Enforcement of

= —————
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Secunty Interest Act, 2002 (SARFAESI Act) or other
prevailing Act, then the receiver/ buyer of such land received
by the auction shall not be required to obtain land purchase
permission separately:

Provided that if a buyci' is a tenure holder in the State
of Uttarakhand of any category as mentioned in section 129
or such owner of any immovable property in Uttarakhand
who has acquired it on or before 12-09-2003 or any member
of the ‘family’, (which means husband, his wife and their
children, including step or adopted children, and includes
parents, grand-parents, brothers and unmarfied, widowed,
separated and divorce sisters) of tenure holder or owner of
property acquires such land by participating in auction/sale
then he shall become a bhumidhar having transferable rights
under section 129:

~ Provided further that if a buyer is a not a tenure
holders in the State of Uttarakhand of any category as
mentioned in section 129 or not a owner of any immovable
property in Uttarakhand who has acquired it on or before 12-
09-2003 or any member of the ‘family’, which means
husband wife and their children, including step or adopted
children, and includes parents, grand-parents, brothers and
unmarried, widowed, separated and divorced sisters, of such
tenure holder or property owner then he shall be bhumidhar
of special category under section 129 of land acquired
through auction /sale and he may use for the same purpose
namely, for the which the land was purchased.

(4) If any person who is a non-tenure holder of any category as

mentioned in section 129 or not a owner of any immovable
property situated in Uttarakhand who has acquired it on or
before 12-09-2003, who has purchases land without
permission under section 154(4)(1)(a), 154(4)(2)(e) or
154(4)(2)(f) or purchases a land with sanction conferred
under section 154(4)(3), within a period of three years
which shall be calculated from the date of registration of
sale deed of land or after that if buyer apply for land use
time extension within fixed time then within such time
limit which is allowed for such reason to be recorded in
wrifing by State Government, shall use the said land for

that purpose.

(5) If the buyer fails to use the land for the purpose for which

the sanction has been granted or used the land for any

13
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purpose other than that for which it was granted or sell, gifts
or otherwise transfers the land for a purpose other than that
for which it was purchase without permission of the State
Government than such transfer shall be void for the purposes
of the Act and consequences of section 167 shall apply.”

(d) (1) The buyer shall not require permission to sell the land for
the same purposes for which it was purchased.

(2) For sale for the purpose other than same purpose, if the
buyer is not a tenure holder in the State of Uttarakhand of any
category mentioned in section 129 or not a owner of any

_ immovable property in Uttarakhand who has acquired it on or
before 12-09-2003 or any member of the ‘family’, which
means husband wife and their children, including step or
adopted children, and includes parents, grand-parents, brothers
and unmarried, widowed, separated and divorced sisters, of
such tenure holder or owner then the seller shall have to obtain
prior permission of the Government.

(3) If a buyer is a tenure holders in the State of Uttarakhand
of any category as mentioned in section 129 or such owner
of any immovable property in Uttarakhand who has acquired
it on or before 12-09-2003 or any member of the ‘family’,
which means husband, his wife and their children, including
step or adopted children, and includes parents, grand-parents,
brothers and unmarried, widowed, separated and divorce
sisters, of tenure holder or owner of property then he shall
become a tenure holder having transferable rights under
section 129 after purchasing land from tenure holder of
special category.

(4) If a buyer is a not a tenure holders in the State of
Uttarakhand of any category as mentioned in section 129 or
such owner of any immovable property in Uttarakhand who
has acquired it on or before 12-09-2003 or any member of
the “family’, which means husband wife and their children,
including step or adopted children, and includes parents,
grand-parents, brothers and unmarried, widowed, separated
and divorced sisters, of such tenure holder or property
owner, then if he purchases land from tenure holder of
special category with permission of State Government then
he shall become a tenure holder of special category.”

(iv) sub section (5) shall be substituted as follows, namely: -
“(5) (1) Where -




I

IARTEE JWHEROT ToE, 01 WS, 2025 0 (FIE 11, 1947!@“«13?[) 15

(a) The Registrar or Sub—chlstrar appomtad under the

Indian Registration Act, 1908 before whom any document
pertaining to transfer of land is presented for registration
comes to know or has reason to believe that the transfer of land

is in contravention of section 154(3), 154¢4)(1) (a) or 154
(4)(3); or

(b) a Revenue officer either on an application submltted
to him or on receipt of any information from any source comes
%o know or has reason to believe that the land has been
transferred in contravention of the provisions of section 152-A,
154(3), 154(1)(@), 154(4)(2)(e), 154(4)(2)(f) or 154(4)(3), then
"he shall make a reference to such Sub-Registrar, Registrar or
Revenue officer, as the case may be, to the Assistant Collector
officer in charge of the Sub division, where that land or its part
is situated, then he shall determine whether the transfer is in
contravention of the provision of this Act in the manner
prescribed and the consequences of section 167 shall apply in
respect of every such transfer which is void.

(2) The State Government may, either on the report of a Revenue

officer or on an application by any person or of its own
motion, call for the records of any proceedings or case for the
purpose of satisfying itself as to the legality or propriety of
such proceedings or order made therein and may pass such
order in relation thereto as it may think fit.

(3) No order shall be passed under this sub-section which

adversely affects any person unless such person has been
given a reasonable opportunity of being heard.”

Amendment of
156

i e L

In section 156 of the principal Act, sub clause (i) of clause (c) of
sub-section (1) shall be substituted as follows, namely: -

“(i) Without prejudice to the restriction content in section
157(a) and section 157(b) of the principal Act, the land for the
purposes of agriculture, horticulture, herbs, unseasonal
vegetables, medicinal and aromatic plants, production of spices,
plantation, animal husbandry and milk production, poultry
farming and live stock procreation, apiculture, pisciculture and
agro and food processing, tea plantation and processing and
alternative energy projects may be given on lease along with
Jease rent for maximum period of 30 years with fixing terms and
conditions to any person, Institution, Society, Trust, Firm,

Company and self help groups. Cash, produce or any part of the
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produce may be included in lease rent. ,
OnﬁmbasmﬂfkasedeedﬁnnynfMMkMsm
number, rakba, lease tennetc shall be made in remarks column
of khatoni.”
Amendment of | 5. In schedule II of principal Act, after serial number 11, a new
Schedule I1 se:nal 11A shall be inserted as follows, namely: -
S.N. Section Description of | Court  of | Court of
proceeding | original
Mo [ |
12 3 3 3 6
11A | 152-A(1), in case of | Assistant Commis- | Revenue
154(4)1)a), | violation void | Collector sioner Basd
1544 1)), transfer and | officer in ~
its charge of
Iﬁ{l{ﬂ[l](f}, consequences | pargana
154(4)(3),
154(5)
By Order,

DHANANJAY CHATURVEDI,
Principal Secretary.

oCHEIDEY D

s

e ——— [ —— T -
L

E -




	29.pdf
	2003UK29.pdf
	2003UK29.pdf
	2005UK25.pdf
	2006UK12.pdf
	2007UK3.pdf


